
State vs. Piyush Goyal 
FIR No. 367/21 
PS Shakarpur 
U/s 356/379/411/34 IPC 
28.08.2021 

Present: 	Learned APP for the State. 

None for applicant. 

10/S1 Kishan Lal in person. 

The present application for release of vehicle bearing No.DL-8SCM 1460 
(scooty) on Superdari has been filed by the applicant. 

Reply has been filed under the signature of SI Kishan Lal wherein it is 
submitted that there is no objection for the release of vehicle to the rightful owner only. 

In view of the no objection of 10, oral arguments of Ld. Counsel for applicant 
are dispensed with. 

The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C. 
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows: 

"Vehicles" 
1. Vehicles involved in an offence may be released to the rightful owner after preparing 
detailed panchnama; taking photographs of the vehicle; valuation report; and a security 
bond. 
2. The photographs of the vehicle should be attested and countersigned by the 
complainant, accused as well as by the person to whom the custody is handed over. 
3. The production of the vehicle should not be insisted upon during the trial. The 
panchnama and photographs alongwith the valuation report should sufficient for the purpose 
of evidence. 
4. Return of vehicles and permission for sale thereof should be general norm rather 
than the exception. 

In these circumstances the aforesaid vehicle be released to the rightful owner only 
(after verification of ownership) subject to satisfaction of the 10/ SHO about the following 
conditions: 
1. 10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no. 
Chassis No., registered owner and other necessary details of the vehicle: 
2. 10 shall take the colour photographs of the vehicle from different angles and also of 
the engine number and the chassis number of the vehicle. 
3. The photographs should be attested and counter signed by the complainant, 
accused and rightful owner (after verification of ownership). 
4. 10 shall get the vehicle valued from a proper valuer and shall take a valuation report 
in this regard from the valuer. 
5. 10 shall take the security bond of appropriate value from the rightful owner, taking 
into consideration the valuation report. 

Copy of this order be given dasti to Ld. Counsel and be also sent to the SHO PS 

concerned for compliance and also be sent on the Delhi District Courts Website t' day itself. 

(Babita P niya) 

MM-5,(Eas 1 KKD C.. 
Delhi/ :.::.2021 



State vs. Aman Gill 
FIR No. 367/21 
PS Shakarpur 

28.08.2021 
This is an application for release of jamatalashi articles to the applicant. 

Present:- Ld. APP for the State. 

None for applicant. 

10/ SI Kishan Lal in person. 

An application has been filed by the applicant for release of 

Jamatalashi articles. Reply has been filed by the concerned P.S. 

Same is perused and considered. 

Let jamatalashi articles be released to the applicant as per 

Seizure memo. The application stands disposed of accordingly. 

Copy of this order be given dasti to the applicant. 

Order be uploaded to the Website of Delhi Distrif t Court 

today itself. 

(Babi 
MM-5,(East)K 

Delhi/28 

Puniy 
D C•.rt/ 

2021 



State vs. Not known 
e. FIR No. 020378/21 
PS Shakarpur 

28.08.2021 

Present: 	Learned APP for the State. 

None for applicant. 

The present application for release of vehicle bearing No.DL 14SM2218 on 
Superdari has been filed by the applicant. 

Reply has been filed under the signature of HC Dharmender Singh wherein it 
is submitted that there is no objection for the release of vehicle to the rightful owner only. 

In view of the no objection of 10, oral arguments of Ld. Counsel for applicant 
are dispensed with. 

The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C. 
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows: 

"Vehicles" 
1. Vehicles involved in an offence may be released to the rightful owner after preparing 
detailed panchnama; taking photographs of the vehicle; valuation report; and a security 
bond. 
2. The photographs of the vehicle should be attested and countersigned by the 
complainant, accused as well as by the person to whom the custody is handed over. 
3. The production of the vehicle should not be insisted upon during the trial. The 
panchnama and photographs alongwith the valuation report should sufficient for the purpose 
of evidence. 
4. Return of vehicles and permission for sale thereof should be general norm rather 
than the exception. 

In these circumstances the aforesaid vehicle be released to the rightful owner only 
(after verification of ownership) subject to satisfaction of the 10/ SHO about the following 
conditions: 
1. 10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no. 
Chassis No., registered owner and other necessary details of the vehicle: 
2. 10 shall take the colour photographs of the vehicle from different angles and also of 
the engine number and the chassis number of the vehicle. 
3. The photographs should be attested and counter signed by the complainant, 
accused and rightful owner (after verification of ownership). 
4. 10 shall get the vehicle valued from a proper valuer and shall take a valuation report 
in this regard from the valuer. 
5. 10 shall take the security bond of appropriate value from the rightful owner, taking 
into consideration the valuation report. 

Copy of this order be given dasti to Ld. Counsel and be also sent to t 	SHO PS 

concerned for compliance and also be sent on the Delhi District Courts Website [day itself. 

(B ita P iya) 
MM-5,(East 	Court/ 

Delhi/28.08.2021 



State vs. Unknown 
e. FIR No. 000268/21 
PS Krishna Nagar 
U/s 379/411 IPC 
28.08.2021 

Present: 	Learned APP for the State. 

None for applicant. 

The present application for release of articles i.e. garments on Superdari has 

been filed by the applicant 

Reply has been filed under the signature of HC Vivek Bana wherein it is 
submitted that there is no objection for release of articles to the rightful owner. 

In view of the no objection of the 10, oral arguments of applicant are dispensed 
with. 

The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C. 
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows: 

1. Release of articles involved in an offence may be released to the rightful owner after 
preparing detailed panchnama; taking photographs of the articles; valuation report; and a 
security bond. 

2. The photographs of the articles should be attested and countersigned by the 
complainant, accused as well as by the person to whom the custody is handed over. 

3. The production of the articles should not be insisted upon during the trial. The 
panchnama and photographs along with the valuation report should sufficient for the 
purpose of evidence. 

4. Return of articles and permission for sale thereof should be general norm rather than 
the exception. 

In these circumstances the aforesaid articles ie. Garments be released to the 
rightful owner (after verification of ownership) subject to satisfaction of the 10/ SHO 
about the following conditions: 

1. 10 shall prepare detailed panchnama mentioning the colour, make and other 
necessary details of the articles: 

2. 10 shall take the colour photographs of the articles from different angles. 

3. The photographs should be attested and counter signed by the complainant, 
accused and rightful owner. 
4. 10 shall get the articles valued from a proper valuer and shall take a valuation report 
in this regard from the valuer. 

5. 10 shall take the security bond/ indemnity bond of appropriate value om the 
applicant, taking into consideration the valuation report. 

Copy of this order be dasti to the Id. counsel for the applicant and a c' p be also 
sent to the SHO PS concerned for compliance. Order be uploaded to the web•.it: of Delhi 
District Courts today itself. 

(Ba ita P ya) 
MM-5,(East)KKD Court/ 

Delhi/28.08.2021 



State vs. Sonu & Anr. 
e. FIR No. 15251/21 
PS Krishna Nagar 
US 379/411/34 IPC 

28.08.2021 
This is an application seeking regular bail of the accused. 

Present: 	Learned APP for the State. 

Ld.counsel for the accused. 

Application perused. File perused. 

Perusal of file reveals that the accused has alredy been 

granted bail vide order dated 26.08.021. in view of the same, the 

application is dismissed as infructuous. 

Copy dasti. 

today itself. Order be uploaded to the website of Delhi Dist/ct courts 

(Ba• . 	iya) 
MM-5,(East)KKD Court/ 

Delhi/28.08.2021 



State vs. Daya Sandhu 
FIR No. 244/21 
PS PIA 
U/s 392/411/34 IPC 

28.08.2021 
This is an application u/s 437 Cr.PC for grant of bail to the accused 
Daya Sandhu. 

Present: 	Learned APP for the State. 

Ld. counsel for the accused. 

Application perused. Reply of 10 also perused. 

Ld. counsel for the accused submitted that he wants to 

withdraw the present bail application. Hence, the application is 

dismissed as withdrawn. 

Copy dasti. 

Order be uploaded to the Website of Delhi Dis ict Court 

today itself. 

 

(Bab 	uniya) 
MM-5,(East)KKD Court/ 

Delhi/28.08.2021 

I 



State vs. Rakesh Sharma 
FIR No. 478/21 
PS Krishna Nagar 
U/s 457/3801PC 

28.08.2021 
This is an application u/s 437 Cr.PC for grant of bail to the accused 
Rakesh Sharma. 

Present: 	Learned APP for the State. 

Ld. counsel for the accused. 

Application perused. Reply of 10 also perused. 

Ld. counsel for the accused submitted that he wants to 

withdraw the present bail application. Hence, the application is 

dismissed as withdrawn. 

Copy dasti. 

Order be uploaded to the Website of Delhi District Court 

today itself. 

(Babita 
M M-5,(East)KK 

Delhi/28. 

uniya 
Co t/ 

21 



State vs. Virender Joshi 
FIR No. 449/2021 
PS Krishna Nagar 
U/s 323/341/34 IPC 

28.08.2021 
This is an application for grant of bail to the accused Virender 
Joshi. 

Present: 	Learned APP for the State. 

Ld. counsel for the accused. 

Application perused. Reply of 10 also perused. 

Ld. counsel for the accused submitted that he wants to 

withdraw the present bail application. Hence, the application is 

dismissed as withdrawn. 

Copy dasti. 

Order be uploaded to the Website of Delhi l 'strict Court 

today itself. 

MM-5,( 
D 

Babita Puniya) 
ast) D Court/ 

28.08.2021 



State vs. Unknown 
e. FIR No. 13723/21 
PS PIA 
U/s 379/411 IPC 

28.08.2021 

Present: 	Learned APP for the State. 

None for applicant. 

The present application for release of vehicle bearing No.UP-14 CQ 2953 on 
Superdari has been filed by the applicant. 

Reply has been filed under the signature of HC Balt* Singh wherein it is 
submitted that there is no objection for the release of vehicle to the rightful owner only. 

In view of the no objection of 10, oral arguments of Ld. Counsel for applicant 
are dispensed with. 

The Hon'ble High Court has observed in Manjit Singh V. State CRL. M.C. 
4485/2013 and CRL. M.A. No. 16055/2013 decided on 10.09.2014 as follows: 

"Vehicles" 
1. Vehicles involved in an offence may be released to the rightful owner after preparing 
detailed panchnama; taking photographs of the vehicle; valuation report; and a security 
bond. 
2. The photographs of the vehicle should be attested and countersigned by the 
complainant, accused as well as by the person to whom the custody is handed over. 
3. The production of the vehicle should not be insisted upon during the trial. The 
panchnama and photographs alongwith the valuation report should sufficient for the purpose 
of evidence. 
4. Return of vehicles and permission for sale thereof should be general norm rather 
than the exception. 

In these circumstances the aforesaid vehicle be released to the rightful owner only 
(after verification of ownership) subject to satisfaction of the 10/ SHO about the following 
conditions: 
1. 10 shall prepare detailed panchnama mentioning the colour, appearance, Engine no. 
Chassis No., registered owner and other necessary details of the vehicle: 
2. 10 shall take the colour photographs of the vehicle from different angles and also of 
the engine number and the chassis number of the vehicle. 
3. The photographs should be attested and counter signed by the complainant, 
accused and rightful owner (after verification of ownership). 
4. 10 shall get the vehicle valued from a proper valuer and shall take a valuation report 
in this regard from the valuer. 
5. 10 shall take the security bond of appropriate value from the rightful owner, taking 
into consideration the valuation report. 

Copy of this order be given dasti to Ld. Counsel and be also sent to 1e SHO PS 

concerned for compliance and also be sent on the Delhi District Courts Websi 
11 
i today itself. 

Ii. abita Puniya) r 
M -5,(East)KK, 

Court/De i/28.08 : 1 



E. FIR No. 001153/19 
PS PIA 
U/s 379/411 IPC 
State vs. Raj Kumar 
28.08.2021 
Present: 	Learned APP for the State. 

None for applicant in person. 

The present application for release of mobile phone Samsung M-20 on 

Superdari has been filed by the applicant. 

Reply has been filed under the signature of HC Azad Singh, wherein it 

is submitted that there is no objection for the release of the mobile phone to the 

rightful owner. 

In view of the no objection of the 10, oral arguments of Ld. Counsel for 

applicant are dispensed with. 

In these circumstances the aforesaid mobile phone be released to the 

rightful owner only (after verification of ownership) subject to satisfaction of the 

10/ SHO about the following conditions: 

1. 10 shall prepare detailed panchnama mentioning the colour, appearance, 

IMEI number, ownership and other necessary details of the mobile phone: 

2. 10 shall take the colour photographs of the mobile phone from different 

angles. 

3. The photographs should be attested and counter signed by the complainant, 

accused and rightful owner (after verification of ownership). 

4. 10 shall take the security bond of appropriate value from the rightful owner, 

taking into consideration the value / bill / receipt of the mobile phone to the 

satisfaction of the concerned 10/ SHO subject to verification of documents. 

Copy of this order given dasti to Ld. Counsel for applicant and a copy 1) also 

sent to the SHO PS concerned for compliance and the same be uploaded on the 

Delhi District Courts Website today itself. 

(Babit-  Puniya) 
MM-5,(East)K D Court/ 

Delhi/28 08. 



(Babita Pun 
MM-5,(East)KKD Court/ 

Delhi/28.08.2021 

State vs. Unknown 
FIR No. 022456/21 
PS Krishna Nagar 

28.08.2021 
This is an application for rectification in order dated 26.08.2021. 

Present: 	Learned APP for the State. 

Mohd . Adnan, Id.counsel for the applicant. 

Application perused. 

It is stated by the Id.counsel that inadvertently in the order 

dated 26.08.2021 the FIR number mentioned as 0224569/21, whereas 

the correct FIR number is 022456/21. 

Heard. 

The FIR number in the present application be read as 

022456/21. Since, rectification is done, accordingly the present 

application stands disposed off. 

Copy dasti. 



State vs. Unknown 
e. FIR No. 002260/19 
PS Shakarpur 
U/s 379/411 IPC 
28.08.2021 

Present: 	Learned APP for the State. 

None for applicant. 

The present application for release of mobile phone Honour 7C Blue 

colour on Superdari has been filed by the applicant. 

Reply has been filed under the signature of ASI Idrish Khan, wherein it 

is submitted that there is no objection for the release of the mobile phone to the 

rightful owner. 

In view of the no objection of the 10, oral arguments of Ld. Counsel for 

applicant are dispensed with. 

In these circumstances the aforesaid mobile phone be released to the 

rightful owner only (after verification of ownership) subject to satisfaction of the 

10/ SHO about the following conditions: 

1. 10 shall prepare detailed panchnama mentioning the colour, appearance, 

IMEI number, ownership and other necessary details of the mobile phone: 

2. 10 shall take the colour photographs of the mobile phone from different 

angles. 

3. The photographs should be attested and counter signed by the complainant, 

accused and rightful owner (after verification of ownership). 

4. 10 shall take the security bond of appropriate value from the rightful owner, 

taking into consideration the value / bill / receipt of the mobile phone to the 

satisfaction of the concerned 10/ SHO subject to verification of documents. 

Copy of this order given dasti to Ld. Counsel for applican and a copy 

be also sent to the SHO PS concerned for compliance and the sam be uploaded 

on the Delhi District Courts Website today itself. 

(Babita miya) 
ast)KKD 

Court/Delhi/28.08.2021 
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